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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Speciat Original Jurisdiction)

FRIDAY, THE FOURTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO:2 8181 0F 2024

Between:
Sai Thanmayi Reddy Madupu,. .Q{o:.!ip_ta-v Kumar Reddy Madu, Aged about19 years, Occ. studenr, R/o H. No. 1 612_6t /23, padmJ'N;g;;' K;"rir";;;;:
Karimnagar District, Telangana.

...PETITIONER
AND

1 The state of relanoana. reoresented by its principar secretary, Medicar and
Heatth Famity Wetflre oeparrmeni, Se6reLiiri eIifiiids, nva'ririuao_soo bts
Kaloji .Nararayana Rao University of Health Sciences,, Represented by its
Registrar, Warangal.

...RESPONDENTS

Petition under Article 226 ol the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue an appropriate writ, order or direction more particurarry one in the
nature of writ of mandamus declaring the action of the respondents particularly the
2nd respondent in not considering the petitioner request for exercising web
options for admission into MBBS/BDS course under Management euota "c/NRl"
category in next phase of counseling for the academ ic year 2024-25 as illegal,
arbitrary, unconstitutiional and consequenfly direct the respondents to consider
and permit the petitioner for exercising web options for admission into lvlBBS/BDS
course under l/anagement Quota "c/NRl" category for the academic year 2024-2s
in next phase of counseling.
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Petition under sii';ction 151 CPC praying that in the circum stitnces stated in

the affidavit filed in support of the petition, the High court may be p eased to direct

the 2nd respondent tr: consider the petitioner request for exerci;irrg web options

UnderManagementQuota,C/NRl"Categoryforadmissionintolr/BI]S;/BDScourse

in the next phase of cr unselling for the academic year 2024-215, pt:nding disposal

of writ petition.

Counsel for the Petitioner: SRI ANJANAYULU YADANABOYINT\

Counsel for the Respondent No'1: GP FOR MEDICAL HEALTH FIN

Counsel for the Respondent No'2: SRI G' RAVI' REPRESENl'lNlG FOR SRI A'

pnAEiEKEN RAO, ii,} FOR KALOJI NARAYANA RAO UNIVEFISITY OF

HEALTH SCIENCES

The Court made the fr>llowing: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON 'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No.2alaL of 2024

ORDER: Per the Hon,bLe the Chief Justice AIok Aradhet

Mr. Y.Anjanayulu, learned counsel for the petitioner.

Mr. G. Ravi, learned counsel representing

Mr. A. Prabhakar Rao, learned Standing Counsel for the

Kaloji Narayana Rao University of Health Sciences

(hereinafter referred to as .the University) for the

respondent No.2.

2. With the consent of the parties, the writ petition is

heard finalty.

a The petitioner in this writ petition has prayed for the

following relief:

"For the reasons stated above, it is prayed that
this Honble Court may be pleased to issue an
appropriate writ, order or direction more particularly one
in the nature of writ of mandarnus declaring the action
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of the rcs,londents palticularly the 2"d respondcnt in rto:

consi.der itrq the petitioner request for exercisi:-Lg u trlr

options {:r' ad.mission into MBBS/BDS course unrier

Managelr ent Quota "C/NRI" category in next phase of

counse[li;rg for the academic year 2024-25 as il cS;al,

arbitrari, rrnconstitutional and consequently dil-ect h:

respondc"lls to consider artd permit the petitioner for

exercisin,l web options for admission into MBIIS/'BDII

course .:.nder Malagement Quota "C/NRI" Cate5lory fcr

the acadcmic year 2024-25 in next phase of couns:lling

and pasr; such other order or orders as this Honble

Court nrl deem fit and proper in the circumstant;et; of

the cast: . "

4. Learnt:rl counsel for the petitioner subm itted that

even thougl: the petitioner had applied for arlrnission

against maltilsement quota seats in B-category, sht: could

not upload l'i:,r C-Category i'e., NRI Category' Ttrerefc're, she

approached the respondent No.2 to consider het' :equest

under C-C r, tegory, but the respondent Nlo 2 is not

considering her request to seek admissio n against

Managemerr.t Quota in 'C/NRI' Category seats' He furtkrer

submitted t.lLat the petitioner be granted libertl' to submit a

representati{)n to the University, and the I-lniversity be
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directed to decide the said representation in a time bound

manner.

5. Learned counsel for the University submitted that the

last date of registration was 23 .Og.2O24 and thereafter,

merit list has been prepared, which shal be published at

the time of indicating the web option. However, it is tairly

submitted by him that, in case the petitioner submits a

representation, the same shall be dealt with by the

Universit5z in accordance with law.

6. In view of the aJoresaid submission and in the

peculiar facts of the case, the Writ petition is disposed of

with liberty to the petitioner to submit a representation

before the Universit5r with regard to her grievance.

Needless to state that in case such a representation is

made, the University shall decide the same within a period

of two (02) days thereafter. It is made clear that this Court

has not expressed any opinion on the merits of the matter.
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Misce I aneous applications pending, i I ar1', shal1

stand close::. However, there shall be no order e.s to costs.
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ASSISTA]\T REGISJRAR

SECTION *,,",*

1 The PrinCioal I:;tlcretary, Medical and Health Family Welfare: [)e]artment,' 
Seireirrial suil,]ings, fire State of Telangana, Hyderabad-5(t0 055

z. ii" n"giiirir, <a[o1i Nararayana Rao University of Health S<:iences"

Warangal-
a. O* Cd to Sr .\njanayulu Yadanaboyina,. Advocate toF'U31

4. One CC ro Sri ,.. praUna'k;i nio,5Ciol- f<rlo.ii Naraydna Roi l.lniversity of
Health Sciencr:::; IOPUC]

5. iil'cc, i; tir; ior Medicat Heatth Famity wetfare, Hish ccL rt for the state

of Telangana, at Hyderabad [OUT]
6. Two CD CoPier-'



HIGH COURT

DATED:041101'2024
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ORDER

WP.No.28181 of 2024

DISPOSING ()F THE WRIT PETITION

WITHOUT CCISTS
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